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to the respondents to File written statemer

Interim order datsd 29,8.,01 shall continue,

0.A. 344 of 2001 .
| e |

Three weeks t1me1s allowed to

the respondents for ”f}llng of

on 17 10. 2001 for writean st/§tem7nt

and further orders. /
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Vice-Chairman

None present for the applicant.
List on 21.11.01 for admission.
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: _T_w_b weeks _ time granted to the
resnondents to . file, wrltten statemerit. List for

orders. on..7.12.01. The interim order dated 29.8.01
-shall continue.

Vice-Chairman

Heard Mr.P.8houmik, learned counsel

The respondents are yet to Fila:
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List on 21.12.01 for admissions
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

. Original Application No, 344/2001 and 345/2001.,

0[0)]6s
Date of Decision~}3- }} L

s o000 e

$/5ri Putul Chetia, Burgeshuar pas

s IS, L—.n:'-aenﬁ-a&.—-usam

‘..anauamzurm_a

- — ~Petitioner(s)

c et men e

Sri P,R.Gogoi and Sri P.Bhoumik.

:a::um:m..—:caasamu-m

w = e o cAdVOocate for the
. _ : Petitioner(gd
‘Versyse

E™ =

' .
~ < . Unian of India & Ors, :

e e e L ~Resvondent! -)

L Sri S.Sarma . .
. B e

e JAdVOCRE for
Respondent £ o)

MR. K.Ko SHARWA, RUi'iI_NiS"rRATIV_EMEMBER.»

the
THE HON'pgp:
THE H"N*BL,p

1. Whether Reportersg of'local PApers may pe allowed to see the
judgment > '

2. Tc Le referregd ¢

© the Repor:

CPy of the Jrdgment
4e  Whether the Judgment is to ke Clrculated tc the Other Bencheg ?
Judgment delivered by Hon'ble MNember, Admn, t( k k/gb\cw
i ~
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 344 of 2001 and ©O«AsNo.345 of 2001.

Date of Order: This the 2 0fh Day of January, 2002,

HON'BLE MReKeKe SHARMA ADMINISTRATIVE MEMBER.

1.  Shri Putul Chetja ‘Q:AeNOs344 of 2001)
| Son of Late Girindra Nath Chetia
Socially Useful Productive Teacher, Kendriya
'Vidyalaya, Air Force Station, Chabua,
- District Dibrugarh, Assam. eees Applicante.

#. shri Durgeshwar Das, (0°“;EQ;2$§_2§_£99ll
Son of Late Hiteswar Das,
Drawing Teacher, Kendriya vidyalaya
Alr Force Station, Chabua,
District Dibrugarh, Assam. .«.Applicant.

By Advocate Mr.P.R.Gosoi, Mr.P.Bhowmick.

o l. Union of India

1 Represented by the Secretary

Ministry of Human Resources Department
New Delhi.

2. The Commissioner,
Kendriya Vidyalaya Sangathan,
Sahid Jeet Singh Marg,
New De]_. hi.

30 Shri DKo Saini
Agsistant Commissioner,
Kendriya vidyalaya Sangathan,
Regional Office, Maligaon Charali,
Guwahati=12,.

4¢ Principal
Kendriya Vidyalaya, Airforce Station,
Chabua,
Dist.Dibrugarh, Assam
Pin-786182,

Se Shri P.NeSingh
Trained Graduate Teacher(Mathematics)
Kendriya Vidyalaya,
Air Force station.
P,0’Air Field, Chabua, ‘
District Dibrugarh, Assame .. Regpondent s,

By Advocate Mr.S.S3amma,

QRDE R

KeKe SHARMA MEMB ER(ADMN

, Both theseapplications are taken up togather
as the issue involved {1 the two applicantiors: iu.common.

The tww applicants hawachallenged the order No,

1 \'kﬂxb\ﬂ\~\, contd/-
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-
/KVS(GR) /15138-42 dated 20th August 2001(Annexure V) to
the O-A.By the impugned order the applicant in OeA.No.
344 of 2001 has been transferred from Chabua to Pasighat
and the applicant in ©-# .No.345 of 2001 from Chabua to
Tengavalley. The transfer order has been challenged on the
ground of malafide and as violatiwe of Article 14 and 16(4)
of the Constitution of India,
24 The applicants before the impugned order of transfer
were working as teachers in Kendriya Vidyalaya , Chabua.
Before the impugned transfe& order certain indident took
place which appears to have resulteq[ége transfer of the
applicants. On 19.3.2001 the Principal, Kendriya vidyalaya
Chabua issued memorandum to both the applicants based on
written complaint of shri PeNesingh, T.G.T(Matgh), that
the Shri P-Chetia applicant had allegedly threatened PeNe
Singh while he was conducting the examination in hall
(Room No.3). The applicant No.l Shri Putul Chetia entered
the examination hall and when the regpondent No.5 objected
to entry Shri Chetia suddenly threatened him to kidnap and
kill him. Shri D.Das applicant in Q«A«No.345 of 2001 physi-
cally assulted respondent No.5. The Principal asked the app-
licants to explain their donduct. The applicants replied by
a letter dated 21.,3.2001 Shri Putul Chetia replied that he
had entered the room No.3 on reliever duty with due permiss=
ion from invigillator Mr.I,D.Ram PGT English and he had not
threatened to kidnap Respondent No.5. The applicant in O.A
No.345 of 2001 replied that he had not threatened nor did
he give any kick on the head of Mr,P«Nesingh. By letter dated
19.4.2001(Annexure III to the application) the applicants
were directed to remain present in the Vidyalaya on 21st April
2001 before tﬁe Enquiry Offjcer in connection with the preli-

minary enquiry. The Principal, Kendriya Vidyalaya Narangi held

the inquiry on 21st April 2001. Before the Enquiry officer
1 C UL
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the applicant)
‘ [denieghggfaallegations against them. It was stated that when

Mt.P./ . entered the room No.3 of the examination centre
with due permission from invigilator Mr.I.D.Ram to ask

for his help to conduct the examinatione B4¥ guddenly the
other invigilator, the Respondent No.5 Mr.P.N.Singh shouted
and agked himjé%t out of the room. Thé transfer order dated
20.2.2001 was the result of indidentjggghred on 17.3.2001
and as such the transfer order was lssued in a malafide manner
on the basis of some concocted stories made out by the
Respondg¢nt No,5 in order to facilitate his own transfer

to his native state of Bihar. The Respondent No.5 prevéiled
upon the Respondent No.3 to issue the impugned order; It is
stated that the applicants have completed the tenure in
Chabua and they are entitled to their choice posting which

has been ignored.

3. . Shri P.R.Gogol the learned counsel appearing for
the applicants reiterated the pleading; made in the applica=
tion. He referred to the letter dated 18.4,2001 of Principal,
Kendriya Vidyalaya Chabua to the Assistant Commissioner,
Guwahati and submitted that the Principal had reported .

d&ge that Mr.P.N.singh Respondent No.5 had made hue.and cry

Qo disturb the peace of the place. The learned counsel referred
to the fact that the Respondent No.5 had left the Station
without prior information neglecting his duty and without
sanctiop>?§ ﬁropef leave, ?hg Pri?cipal had also staj:%ﬂfn the
letter dated 18:;4:;01 there-was:no f"e&sén»fbr,Mi’.Singh;{' feel o Inse~-

P

cﬁrealt was argued that the applicant's explanation was not taken

note of by the Enquiry Officer. He had also made allegaions
against the Respondent No.5. The learned counsel for the
applicants referred to the Supreme Court Judgment(1997)1 532,

Na jamal Hussain Mehadi, Vs. State of Maharashtra and Others

\C Lo

contd/=
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The respondent have filed their written statement. It is

stated therein that the transfer has been made as per
Clause 3 of transfer guidelines which ggéé%eproduced belows=
"In terms of their all India Transfer liabil ity
all the employees of the KVS are liable to be
transferred at any time depanding upon the
administrative exigencies/grounds, Organisational
reasons or on request as provided in these
guidelines., The dominant consideration in effec-
ting transfers will be administrative exigencies/
grounds and organisational reasons including the
need to maintain continuity, uninterrupted adade=-
mic schedule and quality of teaching and to that
extent the: individual interest/request shall be
subservient. These are mere guidelines to facili-
tate the realization of objectives as spelt out
earlier. Transfers cannot be claimed as of right

by those making requests nor to these guidelines
intend to confer any such right,"

4. Mr.s.Samma learned counsel for the respondents: submitted
that para 3 of the transfer guidelines authorised transfer

on administrative ground. The rule of choice posting is appli-
cable to outsiders who had completed their tenure in the Ne.E.
Region. As per Rule the applicant)are not entitled to their
choice posting. Mr.Sharma referred to the para 5 of the writtem
statement and stated that Shri Chetia the applicant had not
been given any relieving duty in Room No.3 on 17.3.2001 and
when he entered the room the invigilator Shri P.N.Singh
bbjectéd to his entry. The applicant Shri D.Das in O«A.No,

345 of 2001 Drawing Teacher had beaten the Respondent No.5

The Enquiry officer conducted the preliminary enquiry and
submitiad the report on 23.4.,2001. The Enquiry officer had
suggested the transfer of the applicant) from Chabua, The
Regpondents were within their right to transfer the applicants
in public interest on administrative ground., The matter was

- discussed at various levels and finally the concerned authority
- without going for any major punishment decided to place them

in another sbhool for their improvement. The enquiry was

SRRV oo

contd/-
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was not held behind the chk of the applicants, the applicants
were given opportunity of being heard. Lastly, Mr.S.Sarma
learned counsel for the respbndents referréd to the Supreme
Court Judgment Prabodh Saziiftxs. Punjab state Electircity
Board and others (2000) @}530. In the submissions it was stated
that there was no malafide in the transfer order.

S5 I have heard the learned counsels for the parties

at length and have also perused the documents filed with

the applications. Mr.Sharma thé learned counsel for the res-
pondents also produced the report of the Enquiry Officer daied
23rd April 2001. The main objection of the applicants against
the impugned transfer order is on the ground of»ma;afide.

On 17.3.2001, when the examination was being conducted,

shri P.Chetia one of the applicants entered the examination
room No.3. The invigilator present in the room Shri P.N.Singh
objected to his entry, It is admitted that Shri P+NeSingh
asked the applicant tqléet out. The applicant was offended

and the subsequent of beating incident took place., Shri P.N.
Singh Respondent No.5 alleged that he was beaten by D.Das appl=
icant in O+A«¢No.345 of 2001. Shri P.Chetia on the other had
édlleged Shri P.N.Singh of using filthy language. The matter
was invesfigated by an igdependent party viz Principél.

Kendriya Vidyalaya, Narangi. The the Enquiry Officer took

- deposition of two applicants. The Enquiry Officer also took

deposition 9£'gdékéf the two witnesses Shri M.Paswan and

Shri A.K.Sinha who were present when respondent No.5 was beaten
on his head by one of the applicants Shri D.Das. The Enquiry
Officer also found that the applicant. Shri P.Chetia was on
reliever duty of room No.l and 2 while the incident took

place. in room No.3. Thus from the report of the Enquiry

Officer it is evident that the entryrof the applicant

lCUW Ly,

contd/



Shri PeChetia in room No«3 was unauthorised. Shri P.Chetia

applicant in O+«As No.344 0f 200q has stated in his letter

dated 17.3.2001 to the Principal, Kendriya Vidyalaya, Chabua

that he entered room No.3 with due permissicn to invigilator

Mr.I.D.Ram PGT(Eng), The Enquiry Officer has stated that

when Shri P.Chetia entered into the Room No.3 during the
B MA- D R s

time of examination, he had not taken any pe.rmissionk ile
entering into the room. The Enquiry Officer also stated that
the Respondent No.5 was new to the school and he might not
ha&e been femiliar with all the staff menhers and he might
not have recognised Mr.P.Chetia. The findings of the Enquiry
Officer against the applicants is reproduced belows:=

"(iii) It seems the sjtuation is blown beyond
its proportion by Mr,.P.Chetia, and prov oked
Mr.D.Das, Drawing teacher to beat Mr.P.N.Singh
on his head brutally.

iv) It is also felt that Mr.P.N,Singh did not
receive sympathy from the Principal which made
him aloof and frightened to continue his stay
at KeVe Chabua,

Suggestion :

i) Mr.P.Chetia, SUPW teacher and Mr.D.Bas ,
Dr.Teacher have completed their long tenure
at KeVs Chabua and developed strong hold
in the area being local standing. This kind
of situation may be defused by shifting botb
the teachers in the best interest of the
vidyalaya,

ii) Immediate transfer of the above two teachen

may control the entire situation and rege

tore normalcy in the Vidyalaya,.® ,
Having gone through in detajle the facts and the findings of th
Enquiry Officer I am of the opinion that the applicants have_v
not conducted themselved with dignity which was expected
from them. The applicants were /holding responsible position
of teacher. Their conduct is observed by nundreds of children
in the school. Yuring the working hours in the school, the

a X1
applicants have physically asgu%Qed one of thélpolleagueg,

\(_\~K£K\a¢v\?_ contd/=
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It can be inferred that the impugned order of transfer

has been made on account of conduct of the applicantélThe
transfer of teachers who have not conducted themselved
properly, on administrative ground cannot be tpeated as mala=
fide , Whether any order is malafide or not depends on the
facts of the case. The facts have been verified by an indepen-
dent authority, who was not connected with the school

where the applicants were working. The finding of the enquiry
has shown that one of the applicants entered and disturbed
the conducting of examination. There is no mali&e or illega=-
lity in the consequential transfer of the appiicantsvﬁb(£
illegality is inferred in the impugned order dated 20.8.2001

and it calls for no interference .
u
The applicatiomnvare dismissed. There shall
however, be no order as to costs.
The interim orders dated 29.8.2001 are vacated.
[C \K.XL/ |

(KK SHARMA \“M
ADMINISTRATIVE MENBER

LM



; o
- N e,

j L] VIS afane

' Central Lo

R ;u}c T"bllnal

TVE T%_% AUgzo
i T

. '-"g]dv ol iz

NCH Guy 4

2 sk

GUWRHATI B ,4;'1&:-; B“l’l h

-

0.a. NO.34l oF 2001 -

Shri Putul Chetia..... Applicant.
- Versus -

Union of India & Crs. ..... Respondents.

+51.No. Description of documentg relied on Page No.

1. Original Application 1 to 1S
2 Annexure - I | (S
3 Annexure - II |+ — (%
4, Apnexure - III | 19 - 26
5, Annexure - IV '
. 21
5. Annexure - V
. 22 -2%
7 Annexure - VI
2y
8 Annexure — VII _
. ’ )

Filed by :

L Mt

Pallabh Bhowmick.
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IN THE CENTRAL ADMINIST
BENCH AT GUWAHATI.

(An application under Section 19 of the

Administrative Trikunal Act, 1985)

ORIGINAL APPLICATION NO.3“44 oF 2001

1. Shri Putul Chetia
Son of Late Girgndra Nath Chetia,
Socially Useful!s Productive
Teacher, Kendriya Vidyvalaya,
Alr Force Station, Chabua,
'5 . ,: District Dikrugarh, Assam.

««a.x Applicant.

- Versus -

1. TUnion of India
Represented by the Secretary
Ministry of Human Resources @zw&4@W“¢

Depsrdwent, New Delhi.

' 2. The Commigsioner,
Kendriva Vidyalaya Sangathan,
Sahid Jeet Singh Margqg,
New Delhi.

3. Shir D.K. Saini
Assistant Commissioner,
Kendriya Vidyalaya Sangathan,
‘Regional Office, Maligaon Charali,

Guwahati-12.




(k%]

4. Principal
Kendriya Vidyalava, Air Force
Staticon, Chabua,
Dist. Dibrugarh, Assam.

Pin - 786182.

+ 5., S8hir P.N. Singh

| Trained Graduate Teacher
{Mathematics)
Kendriyé Vidyalaya,

Eir Force Station,

P.0. Air Field, Chabua,

District Dibrguarh, Assam.

...... Respondents.
I
1. Particulars of the order against, which
application is made :
Impugned common  transfer order  No. 10~

4/2001/KVS (GR)/15138-42 dated 20.8.2001 issued by
Shir D.K. Saini, Assistant Commissioner, Kendriya
Vidyalaya Sangathan whereby the applicant. had been
sought to be transferred from Kehdriya Vidyalaya,

Chabua to Kendriya Vidyalaya;féggﬁfﬁﬁf{:jin a

'P vc;u Chetin




imalafide manner at the behegst of Shri P.N. Singh,
Trained Graduate Teacher [Mathematics] (hereinafter

' refered to as T.G.T. [Mathsl).

2. Jurisdiction of the Tribunal

The applicant declares that the subject

" matter of the order against which he wants
redressal 18 witkewr~ the jurisidiction of this

 tribunal.

3. Limitation-:

The applicant further declares that the
application = is miMenw s the limitation period
prescribed under in Section 21 of the

Administration Tribunals Act of 1985.

4. Facts of the Case :

pplic

nt who belongs to M.G.8B. .G

4
o
fat

i

§

i) That th
Community is a diploma holder in Engineering and 1is
presently serving as S.U.P.W. Teacher in the
Kendriya Vidyalaya, Chabua. The petitioner was

appointed to the said post on 26.3.9%. He is

serving at the said post with honesty and sincerity
and there is no blemish of any kind in his service

career till date.

Pudud Clebia
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im) That the appllcant states ‘that .he was shocked and

surprlsed to receive memorandum date 19. 3 2001 issued vide :

;-R%ference No. FPF(pc)/KVCHB/ZOOO -2002/811 dated 19.3. 2001_

| whereby the Pr1n01pa1 Kendriya Vldyalaya, Air Force Statlon,

Qhabua was pleased to 1nform the appllcant that as per

{
Qritten complain received from shri P.N. Singh T.G.T.(Maths)
iu

#he“ epplicant has allegedly threanted Mr. Singh in the
examination hall(Room No.3) to see him after the class and

i ' :
ﬁurther alleged that the applicant even threantened him to

ﬁldnap and k111 accompanled by Shri D. Das Drawing Teacher

E-!:ﬁvho physically assulted Mr.

'day. The applicant was therefaore requested to ekplain the

Singh in stall room the.same

@eason of hlS mlsconduct in writing w1th1n three days from
v#he~date'of receipt of the memorandum dated i9. 3 2001.

A copy of the aforesaid memorandum

dated 19.3.2001 is annexed and marked

| as Annexure-I.

1iii) That the applicant states that on receipt of the

ﬁaforesald memorandum dated 19. 3.2001 he submitted his expla

1-pation on 21 3.2001 wherein he stated that on 17.3.2001 the

'applicant was a551qneg examlnatlon relieving duty for the

1 4
\Secondary Section. He entered Room No.3 with due perm1551on.

”of the 1nveglllator Mr. I.D. Ram P.G.T. (Engllsh)

in ordexr to ask for hls help to conduct the

I -
i .
o
i
! " | ) Ny, -
bR -

g | 7
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qxamination,' he did not display any unrully or

- ﬁncouth behaviour. He had neither threatened to

kidnapp nor kill Shri. P.N. Singh i.e. respondent

- Ne.5 as it is not possible to threatens’ or to

Hidnapg a person at first sight, on the other hand

it was the respondent No.5 who has rudély behaved

' %ith the applicant in the varandah of the School

for' which the applicant has lodged written

%omplaint with the respondent No.4 on 17.3.2001.

1_@he applicant categorically stated in his

éxplanation dated 21.3,2001 that Mr. D. Das,

. Drawing Teacher was no where present at the scene

and is not at all connected with the incident. The
épplicant also stated in the explanation that in

his 7(seven) years of service in the Vidyalaya he

" has neither committed any misconduct wor has

ﬁdsbehaved with anybody. The complaint lodged by
Shri P.N. Singh against *wm 1s totally falsé,

baseless and motivated.

A copy of the complaint dated
17.3.2001 and a copy of the

explanation dated 21.3.2001 is
annexed herewith and marked as

Annexure-IT & III respectively.

iv) That the applicant states that on 19.4,2001

’he was served with a copy of an office order issued
| . . .

Pudud ChedHo
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 under reference No. F13/KVCHB/2001-2002/31 by the
% respondent No.4 whereby the applicant was directd

i to remain present in the Vidyalaya on 21.4.2001
ibefOIe the Enquiry Officer in connection with the

Preleminary Enquiry on the basis of the complain

| received.
' i A copy of the Office order dated
| 19.4.2001 is annexed herewith and
. y marked as Annexure-IV.
V) That the applicant accordingly appeared

.ibefore the Enquiry Officer on 21.4.2001 and deposed

|
|
?

:before him. In his deposition the applicant denied

|

Ethe allegations levelled against him and stated

1 that the same 1is false because on 17.3.2001 hé

"entered the room No.3 of the examination centre
1

'with due permission from one of the invegillator

‘Mr. I.D. Ram to ask for his help to conduct the

'examination. But suddenly the other invegillator
b

‘gi.e. the respondent No.5 shouéﬁted at him by usying

l
‘filthy and unparliamentry language and asked him to

‘get out of the room. The applicant also stated in
shis deposition that after the incident he felt very
éhumiliated in front of one of his colleagues and
istudents and as such he lodged a written complaint

before the respondent No.4 on 17.3.2001.
i A copy of the aforesaid deposition
! 4 dated 21.4.2001 is annexed herewith
and marked as Annexure-V,

- Putud Clfin
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Vi) That the applicant states that thereafter
' he was shocked and surprised to receive transfer
order No. F :.10-4/ 2001/ KVS(GR)/ 15138-42 dated
 20.8.2001 which he received on 24.8.2001 whereby he.

has been sought to be transferred from Kendriva

. Vidyalaya, Chabua to Kendriya Vidyalaya,
o ,KJﬁWi ...» allegedly in public interest.
1 7

A copy of the aforesaid transfer order
dated 20.8.2001 is annexed hereto. and

marked as Annexure-VI.

8
;

o oviid) That the applicant states that on receipt

f the trangfer order dated 20.8.2001 on 24.8.2001,.
h

D

immediately sent a represgentation to respondent
No.3 and prayed for cancellation of the same as the

"gaid transfer order has been issued in a malafide

o
1

manner on the basgis of some concocted stories
‘breated by the respondent No.5 1in order. to
facilitate his own transfer to his native state of

Bihar.

A copy of .the aforesaid
| repreognbatlon is annexed hereto and

‘marked as Annexure-VIT.

¥iii}  That  the applicant states that the

af résaid transfer order dated .8.2001 has been

énglneered by the respondent No.5 who had prevailed

‘i ?U:FUJ C hkefHen



upon the respondent No.3 to issue the same, Tthereby
creating an impression before the authorities that
it is not safe for the respondent Nco.5 to serve at

Chabuva so that he would also manage tc be

transferred back to his home state of Bihar. In

this connection it would be pertinent to mention

that the, respondent No.5 had not attended school
since the date of his lodging of the alleged

complaint on 17.3.2001.

ix) ‘That the applicant states that it is indeed
very unfortunate on the part of the respondent No.3
to have issued the impugned order of'transfer dated
20.8.2001 'solely on the basis of the complaint
lodged by ’the respondent No.5 disregarding the
explainaticn put forward by the applicant and éfter
ignoring his testimony pefore the Enguizy Officer.
. In this connection it would be pertinent to mention
that the statement of respéndent No.4 was also
recorded 1in the preliminary Enquiry on 21.4.2001
wherein the respondent No.4 categorically stated in
the Enguiry that no untoward incident tock place in
the Vidyalaya on 17.3.2001. As such the only
) inference that can be drawn in the -facts and

circumstances of the case is that the respondent

No.5 had prevailed upon the respondent Nec.3 to have

igsued the impugned order of transfer in a malafide

manner. In this connection the applicant begs to

Pudud C ko
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; state that though he had been sought to be
 transferred by the brder dated 20.8.2001 which was
received by* him on 24.8.2001 he has not been

ieleased. from K.V. A.F.S., Chabua, till date and
for all practical purposeé he in on the reolls of
the K.V., A.F.S., Chabua. That apart as per the
loy

his tenure at K.V.

ek
[

Lranster/po nforce the applicant has completed
A.F.S., Chabua and is entitled
to choige posting as per the said policy.
Eccordingly he has exercised his éptign tc be
posted at K.V.‘Tinsukia, no reason has been cited

ilﬁﬁrfﬁrma impugned transfer order as to .why‘ this

Vtransfer policy in guestion has not been taken into

gcohgiaé%ation while transferring the applicant to

K.V, Pasighat. The records of the Preliminary
Enguiry 1if call for by the Hon'ble Tribunal would

substantiate the truth of the statements made here

in.

The applicant craves leave of this Hon'ble
‘Tribunal to refer ‘to and rely upon  the said

‘transfer policy at the time of hearing.

5. Grounds for relief alongwith legal provisions :

i} For that from the facts and circumstances

of the case it is gquite aparent on the face of the

™ b 3., g N Syety o STyl Ty oy oo
o ; PPN FXN X LY L;.i WML Wbl PR
ransfer proey dattd 2U.0.,2001 has

‘been issued by the respondent No.3 in.a malafide

Pudud Clafin
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manner just to serve the cause of ﬁespondent No.5
due to reasons best known to him. It is clear
instance of colourable exercise of power by
| . . .

respondent No.3 to grant undue pr&v@L@?{; to the
respondent no:5 in order to achieve collateral
gain. As such the impuqned.‘transfer order dated

20.8.2001 is liable to be set aside and quashed.

'

ii} - For that the applidant states that 1t is

Iunfair on the part of the réspondent Nc.3 to have
‘issued the impugnhed order o¢f transfer dated
.20.8.2001 ignoring the testimony of the respondent
JNo.deho clearly deposed before the Enguiry Officer
:in clear and 'unequivoéal terms Ethat no untoward
‘incident tcok place in the Vidyalaya on 17.3.2001
‘as alleged by the respondent No.b., It is, therefore
‘clear thaﬁ consideration other than ‘just and

bonafide has prevailed upcn the respondent No.3, as

because there is no justifiable reason on the part

: of the respondent No.3 to have iqnored the

.testimony of the respondent No.4 in the preliminary

enquiry. It is, therefore, clear that the -impugned

order dated'20.8.2001 has been issued in a malafide

“manner by the respondent No.3 as such 1t 1is

preeminently a fit case wherein this Hon'ble

Tribunal would be pleased to sef aside and guash

the impugned order of transfer dated 20.8.2001.

Pudd Chatia
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diii) .~ For that the applicant states that because

the impugned order dated 20.8.2001 1is highly

arbitrary it amounts to denial of equality and is

therefore, in violation of Article 14 of the

Constitution of India, as such it is liable to be

= |
set aside|and quashed forthwith.
J

iv) For that the arbitrary action of the

‘reSpondent no.3 in issuing the transfer order dated

20.8.2001 amounts to denial of equality - of’

opportunity in matters relating to  public

employement and is therefore, violative of Article

" 16(4) of the Constitution of India and, as such,

the impugned order dated 20.8.2001 is ligkble to be

- set aside and gquashed.

V) For that the transfer policy in question

'governing‘ tha service of the applicanf has been

violated with all impunity by the respondents 1in,

as much as, the  transfer policy clearly stipulates
that on completion of a tenure of five years where
+the incumbent has been posted by the authorities,

‘he 1is antitled to choice posting. Accordingly

options are were called for from the applicant, but

on a sudden the applicants choice has been

Ll i

ignored and he has been transferred to Pasighat in

a malafide manner.

Putud Chta
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vi} For that the impugned order s@déks  malice
is in as much as, that both YOui applicant and Shri
Durgeswar Das who was alleged to be the accomp@gg;;
as per allegation set out 1in the memorandum dated
19.3.2001 has alsc been transferred to Tengavalley
despite the fact that Shri. Durgeswar Das géve his
option to be transferred to Duliajan on expiary of
his tenure at K.V. A.F.3., Chabua. The impugned
order being not a regular transfer which had been
done by"ﬁay of punishment the ‘same is illegal,

arbitrary and as such the same is liable to be set

aside and quashed.

vii) = For that in any view of the matter the
action of the respondent No3. 1in transfeﬁﬁng the
applicant from K.V., Chabua, to K.V., Pasighat 1s

bad in law and liable .to be set aside and quashed.

6. Details of remedies exhausted
i) That the applicant have submitted
represantation hefore the respondent No.3 on

24.8,2001 and the same has not been considered till

date,

7. Matters not previously filed or pending in any

Court

i) That the applicant further declares thgt he

had not previously filed any'application, writ

Putd Cletin
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C10=-4/2001/¥VS{GR}/15138-42 dated 20.8.2001 issued

13

petition or suit regarding the matter iﬂ respect of
which this épplication has been made.'before any
Court or any other bench of the Tribunal nor any
such application, writ petitioﬁ or suilt is pending

before any of them.

8. Relief Sought :

It is, therefore, prayed that this Hon'ble
Tribunal would be pleased tc admit this application

call for the records of the case and direct the

- respondents to show cause as to why the impugned

order of transfer No. F :- 10-4/2001/KVS(GR} /15138~

D,

42 dated  20.8.2001 issued by the Assistant

- Commissioner, Kendrivya Vidyalaya  Sangathan,

" Regional Office,AGuwahati should not be set aside

and gquashed and upon such cause or causes that may

- be shown and upon hearing the parties may be

pleased to set aside and gquash the impugned
transfer order dated 20.8.2001 and/or pass such,

further order or other orders has may be deem fit

' and proper.

-9, Interim Order, if any, prayed :

To direct the respondents to keep in

ance the operation of transfer order no. F :-

Gy

b
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by the Assistant Commissioner, Kendriya Vidyalaya

Sangathan, Regional Office, Guwahati.

10. This application is filed through Advocates.

11. Particulars of postal orders in respect cof the

application filed.

I.P.0O. No. .0 000005
Dated ..%@:?ﬁ . a7
Issued by é‘Kdé“"‘ '

Payable at Guwahati.

12. List of enclosgers :

As stated in the index.

PvaJ CluHo
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VERIFICATION

I, Sri Putul Chetia, son of Late Girsndra Nath
Chetia, aged about 36 vears, presently serving at
$.U.P.W. Teacher, at K.V., A.F.S., Chabua, do
hereby verify that the contents of the paragraphs
i, 2, 3, 4, &, 7, 10, 11 & 12 are true to my
personal knowledge and those-made in paragraphs S

8 & 9 are believe to be true on legal advise and I

have not supprebsed any material fact.

Date : | PU&:‘}UJ C/LL‘HV\

Signature of the applicant.

Place

- | | o |
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u shri putul Chatia UPH teacher is hereby ihformed that
n 17-r031'-2001 at 9.25 AM he threatened |§ri PyN,Singh | . -
JGT(Maths) in the examination.: hall(Rdagm N ‘35 to sel hion
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4 I ] o ) ! i
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Annexure-IT.

Chabua : 17.3.2001

To
The Principal
K.V., A.E.3., Chabua.
Sub : Complaint against misconduct and

mishandling by Mr. P.N. Singh, T.G.T. Maths.

Sir,
This is with reference to the subject cited
I am bring your kind notice to the following

points.

1. That I was assigned to reliever duty in the
Secondaery  Section in which  Session Ending

Examination 2001 was going on.

5. When I came to the Room No.3 taking permission
from one of the invigillator Mr. I.D. Ram P.G.T.
Ehg. suddenly Mr. P.N. Singh T.G.T. Maths who was
also invigillating duty of that room, rushed to me
and shouted and lifting his hands in the presence

of all examines that "Get out, Get out."

I was very humiliated and came out from
that room. At that moment Mr. P.N. Singh T.G.T.

Maths shouted me some obsclete and unparliamentary

Y ‘
| A
P
. M
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language "Kutta, Challa, Log Kahan Se Atta Hai® and
blowed on my back in the varandah and scolded.very
roughly" with filthy and unparliamentary

-

language.....

Sir, I felt insulted very bkadly and came

i

out of that block and =at in my S.U.P.W. room for

0

some time in depressed mood.

Therefore, you are requested in a earnest

manner to look into the matter.
Thanking you,

Your's :Ea,iw‘:.hfully,r
Sd/- Illegible,
Date : 7.3.2001.
P. Chetia

3.U.P.W. Teacher.
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Annexure-IIT.

Date: Chabua,21.3.2001.

- To
The Principal

K.V., A.F.S., Chabua.

Sub Explanation of your Ref. No. F.P.F.(PC)/
KVCHB/2000-2001/811 dated 19.3.2001.

Sir,
This is with reference to your letter as
mentioned above, I beg to submit the following few

lines for your kind informations.

1. Sir I was assigned as an examinations
reliever duty for the secondary Secticn on the
dated 17.3.2001. I entersd the Room No,3 with dus
permission from invigillator Mr. I.D.Ram FPGT Eng.
for any help about examinations. I did not do any
unrully and uncouth behave in it. It is not

b
3

o

e
|
|

P
U wr v

T

& +t5 threatened to kidnap and kill to a

paraon af firat sight. In place of that it was he

. 4 &
~ Py T Tty r T

who behaved me rudely in the varandah which Was
already mentioned in my written complain submitted

you on 17.3.2001.

ain® fr—"
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;2. I have not accompanied by Mr. D. Das Art
‘Treacher. Sc it cannot be a mater foxr physical

.assault.

As surely, you are intimated with a humble .
_nﬁnnér that I have been working in this Vidyalaya
without any arguments and conflict{ It is not look
; well in the teachers. communiity fto use such &
language “kidnap and kill"™. It 1is baseless and

malafide. The complain brought by Mr. _PJﬂ,‘Singh

is the preplanned that he tried to spread communial
feeling among the teachers to ruin peace and

harmony ofvthe Vidyalayal.
Thanking you,

Your's faithfully,
8d/- Illegible
Date : 21.3.2001
P. Chetia |
U.P.W.Tx.

bl
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Annexure - V.

To o
The Enquiry Officer,
K.V., A.F.3., Chabua.
Date : Chabua, 21.4.2001.
Sub : Personal statements and explanations.
Sir,

Mbst.réspectfully, I want to draw few line,

S

to you for your kind information.

1. Sir, I would to come Room No.3 with due

permission from one of invigillator Mr. I.D. Ram

PGT Eng. for any examinations help for them. But
suddenly; - another invigillator Mr. P.N. Singh
crdered me and_liftéd his hands and shouted that
"Get Out, Get Out" and then rushed to me and blowed

on my back by his hand in the wvarandah.

2. Sir, I was humilited in the presence of one
of my colleague and all students.

3. " When I came to my S.U.P.W. Room. Then Mr.
P.N. Singh T.G.T. Maths, he scolded me from my

Lehind with some obsolete words in the varandah. he

shouted and scolded to my community = in filthy and
unparliamentry language...... ..
b e oo
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4Q* . Sir;.I dame to'mY'S.U.P.W. Room;énd_sat for
! some time. Then I submitﬁéd.'writtén. domplain of
misconduct -and miéhandling;of’Mr. P.N. Singh T.G.T.

Maths fo.our'Principal.

'Thanking You,'l _
| 'l | Yo@r;s faiﬁhfullyf.*;[
iple

.2001

sd/- Illegi h
Date & 21.4

'P. Chetia |
5.U.P.W. Tr.

§
n

Original‘cbpy_receiVed, i
sd/ - Illegib_le |
Date : 21.4.2001. | : \
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Annexure - VII.

- To Date : 24,8.2001.

The Assistant Commissioner
Kendrya Vidyalaya Sangathan,
Regional Office, 4
Maligaon Chariali,

Guwahati - 12Z.

:>Sub : Transfer order No.F:- 10-4/2001/ KVS(GR)/

15138-42 dated 20.8.2001.

Sir,
With due regards I beg to state that I am

shocked and surprised to have been served with the

aforesazid a - transfer order which 13 not a rutin
one.

There 1s a reaschable apprehension in my
mind that the aforesaid a transfer order iz a
punitive measure initiated against me on the basis
of some false complaints lodged by Shri P.N. Singh,
T.G.T. (Maths) to serve his own interest. '

As such I prayed at the aforesaid order of
transfer be immediately cancelled as it 1s not
possible on my part to leave for Pasighat as there
ia nones te take care in my family of my minor

T

sister who ig a cardic patient as my elder brother

who is serving in N.F. Railway ‘as Chief Ticket

Inspector has to be out of station most of the gime
in connection with his official duty.

Your's faithfully,
8d/- Putul Chetia
(Putul Chetia} .
S.U.P.W. Teacher,
K.V., A.F.S., Chabus,
Assam. Pin : 786102.

oW - v W
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI

AT GUWAHATI

Original Application No. 344/20C01.

Sri Putul Chetia
...... Applicant
~VERSUS- -
Union of India and ors

....... Respondents.

The Respondent No. 2, 3 and 4 above
named beg to file their Written

Statement as follows :

1. That all the averments made in the Original aAppli-
cation (hereinafter referred to in short as the application)
are denied by the answering respondents save and except what
has been specifically admitted herein and what appears from

the records of the case.

2. That with regard to the statements made in para-
graph 1 of the application the answering respondents begs to
submit as follows. The impugned common transfer Order No.l10-
4/2001/KVS(GR)/5/38~42 dated 20.8.2001 was served upon the
applicant as per clause 3 of the transfer guidelines that
provide for transfer of teachers in terms of all India

transfer liability at any time depending upcn the adminis-

toft [2002
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trative exigencies/administrative grounds, Based on the
adverse engquiry report submitted by the enquiry officer, who
was appointed by the competent authority to enquire into th%_ +
and one of his co Etea@wﬁs} the wpplicart
alleged acts of misconduct indulged in by the applicant A was :
transferred on administrative ground in order to maintain a
conduceive atmosphere for teaching and learning’proce$s at
KV A FS Chabua. Therefore, the transfer order of the appli-

cant  is very much in accordance with the law and not mala-

fide as alleged by him.

‘ ' . A copy of the transfer guidelines is annexed here-

with and marked as Annexure:- 1. - - »

» 3. That with regard to the statement made in  para-

graphs 2, 3 & 4dthe answering respondents has no comment.

4. That with regard to the statements made in paragraph
4.i1 of the application the answering respondents begs to
submit that as per the complaint received from Sri  P.N.
Singh, TGT (Maths) teacher on 17.3.2001 by the Principal, KV
AFS  Chabua the applicant was serve the memorandum  dated
19.03.2001 asking for his explanation about the alleged act
of misconduct indulged in by him on 17.3.2001. Opportunity
as provided under the law has been offered to him as per
Article 14 of the Constitution of India and laws framed

thereunder.
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A copy of the complaint dated 17.3.2001 is annexed

herewith and marked as Annexure :- 2. -

That with regard to the statements made in para-
graph 4.i1i1 of the appliéation the answering respoqdénts
begs to submit as follows. The applicant was not given any
duty related to the examination in room No.3 on 17.03.2001,
but still he entered the said room that day and when one of-
i the invigilators Mr. P.N. Singh, present there objected o
| his entry, the applicant then instigated Sri D. Das, Drawing
teacher t§ beat the respondent No.5 i.e 8Sri P.N. Singh in
the staff room on the same day. In any case these incidents

has got no nexus with the present case.

6. That with regard to the statements made in para-
graph 4.1iv of the application the answering respondents begs
to submit that the preliminary fact finding enquiry was
conducted as per the dirsective of the competent authority on
21.4.2001 and the applicant was directed to appear before
/%k/yﬂw the Enquiry Officer. The Assistant Commissioner, KV Guwahati
h Region wvide office Order No. 13-2/2001-KVYS(GR)/11090-91

dated 4.4.2001 ordered the conduct of a preliminary enquiry.

A copy of the office Order No. 13-2/2001~

KVS(GR)/11090~91 dated 4.4.2001 is annexed as Annexure:- 3.

7. That with regard to the statements made in para-

graph 4.v of the application the answering respondents has
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no comments.

8. " That with regard to the statements made in para-
graph 4.vi of the application the answering respondents begs
to submit as follows. the enquiry officer in his report
dated 23.04.2001 submitted to the competent authority, i.e.,
the Assistant Commissioner, RO, Guwahati, observed that the
applicant blew the situation oup of proportion and also
provoked Sri D. Das, drawing teacher to beat 5ri P.N. Singh
on his head. The enguiry officer also suggested the imme-
diate transfer of the applicant from K.W @ F.S Chabus.
Accordingly, the transfer order waé served upon the appli-
cant by the Assistant Commissioner, KVS, RO, Guwahati in
public interest. If public interest has to be served the
applicant’s movement becomes necessary. The respondent
prganisation; i.e., KVS, RO, Guwahati has actad well within
its rights to transfer an employee in public interest on
administrative ground. The matter was discussed at various
}level to find out its solution and finally the concerned
’authority without going for any major punishment decided to

place th&m in a other school for their improvement. Thi
measure has been taken as a very special case taking int

consideration the plight of the applicant.

9. That with regard to the statements made in para-



graph 4.vii of the application the answering respondents

begs to submit that no representation from the applicant was

received by the respondent No.3. As already submitted in
TN

paragraph 2 of this Written statement, the applicant was

transferred as per clause 3 of the KVS transfer guidelines.
Hence the allegation of the applicant that the transfer
order has been issued in a malafide manner is baseless and

incorrect.

10. That with regard to the statements made in para-
graph 4.viil of the application the answering respondents
begs to submit as follows. It is not correct to state that
the respondent 5 prevalled upon respondent 3 to issue trans-
fer order dated 20.08.2001 to the applicant. As per the
account of respondent 5, he left Chabua fearing for his
life. It is true that the respondent No. 5 has not been

reggifing for duty at KV AFS, Chabua since 24.3.2001 without

prior permission from the autharities.

11. That with regard to the statements made in para-
graph 4.ix of the application the answering respondents begs
to repeat what has been submitted in the preceding paragraph
that the respondent 5 did not prevail upon respondent 3 to

serve the transfer order on the applicant.

The answering respondents further begs to submit
that the applicant was served with the transfer order dated

20.08.2001 on 24.08.2001 and he was relieved of his duties
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-~ from KV AFS Chabua on the forenoon of 27.08.2001 vide re-

lieving order No. 17/KV/CHB/2001-02/359~361. The said re-
lieving order was send to the applicant by speed post on
28.08.2001 as the Post Office at AFS Chabua was closed on

27.08.2001 due to Dibrugarh Bandh on that day.

It is further submitted that the policy of choice
posting 1is applicable only to outsiders who have completed
their tenure in the North Eastern Region, Sikkim, A & N
Islands and listed hard stations taking into consideration
the OM dated 14.12.83. This is very much clear from the
definition of tenure provided in clause 2(viii) of the
transfer guidelines. Therefore, as per rules the applicant

is not entitled to a choice posting.

Copies of the relieving Order dated 27.08.2001 and

Speed Post receipts are enclosed as Annexure:- ‘f

12. That with regard to the statements made in  para-
graph 5.1 to 5.ii the answering respondents begs to repeat
and reiterate what has been stated in the aforesaid para-
graphs and state that the grounds are baseless and contrary

to law.

13. That with regard to the statements made in para-
graph 6.1 of the application the answering respondents begs

to reiterate what has been already submitted in paragraph 9
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: -+ 0of this Written Statement that no representation from the

applicant has been received by the respondent No.3 on

. 24.8.2001.

- 14. That with regard to the statements made in para-

graph 7.1 of the application the applicant is put to the
strictest proof of the correctness of the statements made

therein.

15, That with regard to the statements made in para-
graph 8 of the application, the answering respondents beg to
state that taking into consideration the statememts’ and
submissions made by the applicant as well as various trans-

fer guidelines and also taking into consideration the state-

- ments made by the respondents in the preceding paragraphs

the present Original Application deserve to be dismissed

with costs.

16. That with regard to statements made ih paragraph 9

~of the application, the answering respondents begs to state

- that in view of the factual and legal aspects involved in

the present case, the interim order passed by this Hon’ble

Tribunal dated 29.8.2001 is required to be modified/vacated.
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VERIFICATION

I, Shri Deo Kishan Saini, Son of Sri C.L. Saini, aged about
53 years, presently working as the Assistant Commissioner, Kendriya
Vidyalaya Sangathan, Guwahati Region, Maligaon Chariali, Guwahati-12,
do hereby verify that the statement made in paragraphs 3 %,9,10,!*> ,a'arf"eh e
true to my knowledge and those made in paragraphs 2 44e €, 8, . ar®
based on records.

And Isign this verification on this the o™ day of

oy 2001 at Guwahati.

Place : Guwahati | A}wm‘ (han Jaann

DEPO
" Date 101»1—02009,
o
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. TRANSFER GUIDELINES

+ - In supersession of existing guidelines/orders on the subject, it has been decided
that trausfers in the Kendriya Vidyalaya Sangalhan will hercafler be made as far as
practicable in accordarice with the gutdelines indicate:d below:

22 lnthese guidelines unless the context otherwise requires:

) “Commissioner” means Comumissioner, Kendriya Vidyalaya Sangathan including
any officer thereof who has been authorised of delegated 10 exercise all or any of
‘the powers np_d functions of the Commissioner;

i) “Performance” means

.+ .a) Where the. Annual Confidential Repori(s) is/are available in the concerne
Regional oftice, the assessment of teacher us reflected i his  Annad

Conflidentizl Repont for the Jast thiee years preceding the year in which
translors oro tken up,

) b) Where the Anmual Conifidential Repori(s) for last three years or any of tie last
. theee years is/are not available in lhlg-cgnpcrncd_l!{cgnonal ()ﬂ:cc for }vlm(v_c»ﬂ
. reason, the assessment by the Assistant Comaussioner of .. Region fiam
 where trapsfer is being sought on the work and conduct of the teacher for the (
year(s) in respect of which the ACR(s) ig/arc not available J
. , . .
i) “Sangathan™ means the Kendriya Vidyalaya Sangathan.

iv)  “Service” means the prriod dusing which a per

i

sun has been holding charge ol ihe
» Postin the Sangathan on a regular basis, - _ :

v) . “Station” means any piace or a group of places within an whan agpiomeratian.
vi)  “Stay” mcans service at a station excluding the period or paiods of continuous

absence from dutics cxceeding 30 days (45 days in case of NI, Region, Sikkim
and A&N Islands) at a stretch other than on training or vacation.

vil),. . “Teacher” means all catepories of teachers in the employment of Sangathan ar

includes Vice-Yrrincipals and Principals but does not include Education Otficers
and above. :

vili)  “Tenure” means a continuous stay of three years in Nouh Eastein Regiou,
Sikkim, A&N lIstands and listed hard stations. (Note: While calculating the
aforesaid stay of three years, the period or periods of continuous absence {rom
duties exceeding thiety days (45 days in case of N.E.Region, Sikhim and A&N
Istands) at a streteh other than on maternily fcave, training or vacation shaudl be
excluded,
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to be transferred a{ - -any‘time ‘depending _upon_the administrative_exigencies/grounds,
organmauona] reasons or on request, as provided in these guidelines. The dominant’

\\ . 5t . In terms of thcxr all Iﬁdna (ransfcr hab:hly, all the employce of the: KVS arc hablc

 consideration inTettecting transfers will be e adminisirafive” ‘exigencies/grounds  and
organisational reasons including the need to maiiTaineomimG uity, uninteriupted academic
schedule and quahu,oftcachm&, and to that extent the individual interest/r cquest shall be
subserwcm Thése #re mere guidelines to ‘facilitate the realization of objcctives as spelt
out carlicr," Transfeis cpunot be claimed as of right by those making requests nor do these

] guld(.lmcs intend to confcr any such ng,!u\/

-»l | t (

vo4,y ' The mnx:mum pcnod of service al a station shall pcncanl!y not exceed three years
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v ‘ 'a!‘orcsald pcrlod dcpcndmg upon organisational interest or administrative exigencics, ¢le.
+ Principals with outstanding record in tesms of their performance as reflected in ACRS and
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(i) Where spouse is a Cenpal [y '
Government employee .
Co (i) Where spouscis an eniployee 15
bR Golautonomons body or 'SU
Cen “under Central Governmen,
“iv) T 1 Where spouse i4 an employee 12 N
i of State Government or its o
AR * autonomous body or PSU {
< (v). Other spouse cases i0
. . I
ot
. ‘l
Note for ‘Spouse Cases” : {
The aforesaid points will be awarded only where the teacher seeks transfer 1o a station }
(a) other than the one where he/she s cunrently posted and (b) where his/her RDOUSE 1 '
posted or ncarby. This condition, i e, (by will, however, not apply m those cases wher
the spouse of the teacher is posted to a non-family station provided the tansfer .
sought to a place nearest to the station where hisfher spouse is posted : '
C. '\lnmm'ricd/divmccd/judiciai!y 12 ' ’
separated/widowed ladies '
N o ' - ) ;
Do General Cases which are not 0
covered by A-C ahove
) - !
CEo Sty at the station from or each year of i
where the transler is being stay exceeding, thice
souhl, yems subject (o o
maximum of 20 points -
(
OR .
oy , |
Feachers who have 20 i
tess than 2 years 10 retive,

o9 For the purpose of calculation of entitlement points in tespect of me
) as mentianed in the Praviso to p

himsclF/hcrscifor‘his/her spouse
! L by the Commissic ner will be con

dical grounds ~
ara 7 of these Guidelines, such illneszes of teache
and dependent son/daughter alone as may be preserit
stdered as medical grownd for translee

3o

¥
Noter A son will be deemed 1o be dependent till he ‘ '

staits carning or attaing the ape of
25 years, whichever is earlier or sufters fiom permanent disability of any bin !
(physical or mental) irrespective of age limit

A davghter vl be deemed *o b
dependent G she stans CATNIL OF gets niaricd espective of ane N

T N
T e A e .
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(i) Where spouse is a Cenpal [y '
Government employee .
Co (i) Where spouscis an eniployee 15
bR Golautonomons body or 'SU
Cen “under Central Governmen,
“iv) T 1 Where spouse i4 an employee 12 N
i of State Government or its o
AR * autonomous body or PSU {
< (v). Other spouse cases i0
. . I
ot
. ‘l
Note for ‘Spouse Cases” : {
The aforesaid points will be awarded only where the teacher seeks transfer 1o a station }
(a) other than the one where he/she s cunrently posted and (b) where his/her RDOUSE 1 '
posted or ncarby. This condition, i e, (by will, however, not apply m those cases wher
the spouse of the teacher is posted to a non-family station provided the tansfer .
sought to a place nearest to the station where hisfher spouse is posted : '
C. '\lnmm'ricd/divmccd/judiciai!y 12 ' ’
separated/widowed ladies '
N o ' - ) ;
Do General Cases which are not 0
covered by A-C ahove
) - !
CEo Sty at the station from or each year of i
where the transler is being stay exceeding, thice
souhl, yems subject (o o
maximum of 20 points -
(
OR .
oy , |
Feachers who have 20 i
tess than 2 years 10 retive,

o9 For the purpose of calculation of entitlement points in tespect of me
) as mentianed in the Praviso to p

himsclF/hcrscifor‘his/her spouse
! L by the Commissic ner will be con

dical grounds ~
ara 7 of these Guidelines, such illneszes of teache
and dependent son/daughter alone as may be preserit
stdered as medical grownd for translee

3o

¥
Noter A son will be deemed 1o be dependent till he ‘ '

staits carning or attaing the ape of
25 years, whichever is earlier or sufters fiom permanent disability of any bin !
(physical or mental) irrespective of age limit

A davghter vl be deemed *o b
dependent G she stans CATNIL OF gets niaricd espective of ane N

T N
T e A e .
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10(1) Where transfer g sought by a teacher undes para 8 of the puidelines afier
) cominuouslstay'off; years in NE & hard stations and 5 years elsewhere qy plices
which were not of his choice, or by teachers falling under the Proviso 1o paca 7 ar _
thesc Guidc!,inés, or very hard cases invoiving human compassion, the vacancics :
shalt be created 1 accommodale him by transfers ing teachers with lonpest periog

. ol stay al that station provided they have served For not less than five yeurs it thag

- A ey ae ae— -

station. Provided (hay Principals who have been retained under para 4 (o prosole g
. cggccllghcc,' would not be displaced under this clause. '
. (2) 'Whilc'lransfcrring out such teachers, efforts will be made 10 accommodute lady
gf teachers at nearby places / stations, to the extent possible and nilminisu:nivcly
?' desirable
'
' (3)  In cases whete a vacaney cannot be created ar g station of chuice of 4 teste frey
under this clause because no teacher at that station has the requited lenpth of vy
the exercise will e tepeated for the station which js the next choiee of the te e
3 seeking transler, i
n.s g
: Note: The transfers, Proposed under this rule shall pe placed before a Comnngre z
3 consisting  of Additional Secretary {Education) Chairman, Commissioger, ﬁ
Satils A L WY iR .
Member and Joing Comimissioner (Admn) KVS as the Member Sceretary '
N 1
Lo o orden 1o eftet transters in terms of para 8 and 10 of these Guidelines, o f
priotity lists shall be prepared and operated as unde; - :
(a) First priority list spal fist all the applicaijons received for transfir iy terms of
' paras 7 and 8'showing the entitlement points against each applicant . This proray
list shall be operated against the vacancics available duting normg CouEse 1oy
being filled up, ,
‘ . L
() . Sceond priority list will be maintained in jespec of cases of tanster i tenns or v
para 10 of the guidelines listing all the applications as also (he entitlenient pomng., a
of eacl applicant in terms of priotitics given in par & of the puidelines f 1,
applicants inchuded i this: priotity list alone  will be accammodated .
transterring teachers with the fongest period of stay at that station piovided they
have scrved (or net less than 2.years fiom the dage of joining at that station i '
this purpose, a list of persons who have sered for S.ycars or more a the Stitions P
. | shall be prepared by the Assistunt Commissioners of the FESPUCHve tepiony iy |
; ' displayed. :
s ' |
‘ 12, Mutual bansfid MY be perimitted on satistacuon ob the Commisnoner har ag. g
_ cases will be taken uys on completion of annual transfers A3 per clawse B aad compicied Dy
‘ 30" September '
. ' ]
t3. Intia and inter-regional transfers may, as [y as practicable, be pade !
simullmlcously.
t
‘
!

Y
i
e

. o 3 (8
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14. Upon promotion or direct fecruitimeny as Principalg/ Education Oliee, S/ Assistan
Commissio;ms‘ an officer ghyl| iecessanily be posted 1o a different Siaqe other than (e
one where hie jg posted or domiciled, aq the case may be, subject o avatlability (f
vacincies, Subject (o availability of vacancies and other administr;

who are due (o retire within next three years May not be posted oy
their seivice at the same station prior to promotion does poy exce

Ve reasons those
de their home siaqe if
ed three years,
g N
IS.. - A tcacher on promotion shatt neeessa
currently posted. However, 3 lady teacher m
Region but a district OF WO away from
availability of vacancy,,.

rily be posted out of the Region wheye he is
Y on promotion be Posted within the sume
the cxisting place of Posting, subject 1

16, Transfer TA will be

regulated as ber orders of the Governme
subject

ntof lidia on the

17, Assistant Coramissioner wi
teacher on adminisyryjye grounds |
~him to discharge hig duties there
case with full facs ( the Commis

It be Competent 1o change (he headquarte
O any place withjy the region pg deemed fif gy
The Assistan Commissioner s shall r¢
swner for contirmation or (j, eCtions,

15 of a
d direct
portfonhwith 1.

8. Notwiths!andihg anything contained i these suidelines, -
(M) ateacher oran employee is liable to be ¢r
« - oflice of the Sangathan o any time
clause S ang G (i) of these Buidelines,

ansleried 1o any Kendriya Vidyalaya or
on short natice op Brounds mentioneg jy,

(b) | the Commiss?p_ncr,wiil 'I)c competent to make syl departure i
-+ as he may consider hccessary with the prior
. . - o . . :
(€ " the equest of a teacher may be considered for transrer 1 a station in respect of
~ which no othar person has made 3 claim or fequest even if syl teacher hag poy
submitted the application iy pie Presciibed proforma o the time o
v Orwithin the gime limit peescribod fyy the puipose:

i the guidelineg
approval of the Cliairman:

annual trangfog

1] e
. ' '

(d) Ifo”pwing cases will not he considered for transfor
(i) cases of Lducation (')Hiccrs//\ssismnt

. completing tiree. Years® stay at the pla
, - Promotion, :

Commissioners for ransfer  withoy,
¢ to which they were posted upar -

0l

(i) - cases where g teacher, Educatign Omcgr\ or Assistant Commissioner was
) transferred on Arounds mentioned N paras 531), 6 and 7 of these puidelines will noy

be considered for transfer withoy c
they were so osted. -

Oompleting S years® Sy atthe station 1o which

A
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19,
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20, .
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22,

(1)

(i)
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() Principals, Education Officers ang Assistant

Commissioners vilf not e T
transferred back{To the same station from whese they were tansferred carlie: o . 5 l
* completion of period as specified in para 4 Ab(wﬂunlcss a period of theee years : n -
“hag elapsed.: - ' . :
{iv), " cascs of fresh postings whether on direct recruitment or on promotion unless thiy

- - complete three years of slay at the place of their posting except that, in case of
*.women teachers, the request for posting 1o g place of choice can be considered

Coo
afler stay of nne year. This will not, however, be applicable in cases covered by '
, paras 5, 6, and 7(i) of these Guidelines, 1

19, These Guideiines shall mutatis mutandis apply to non-teaching stafY 1o the exgent

applicable.

20, If any difficulty arises in giving effect 1o these guidelines, the Commissione: niay
Pass such orders as 2ppears to him to be fiecessary or expedient for the purpose of
removing such difticulty,

, .

. : i
2L I any QUEStin atises as to the mterpretation of 1hese guidelines, it shall e
decided by the Commissioner, ,
, j
22, The attesition of ait the cuployees s invited 1o Rule A5(27) of the Edueation Cande !
' and rule 20 of (he (.‘CS(Conduct) Rules which provide as under: : ;
‘ ;
. 3 o~ . 4
(1) As per Rule,55(17) of Education Code: : .

“No teacher skal] represent his grievance, if any, except through proper channg,
_ nor will he comvass any non-official or outside wfucnce of support in sespect of 7
T &Ny matier periaining 1o his service in the Vidyalaya " '

(i) " Asper Rule 20 ofCCS(Conduc!) Rules:

No Govt. servant shall bring or attempt to bring any political or-other ouside j '
h . B or ptic & any po ) i ‘ . ,
mﬂucnc_c to bear upon any superior authority to furiher hig ICiost 1 respect of !
matiers pertaining (o his service under KV'S, ;
If the above Provisions as mentioned ) und (it) above e continvened, the '
following actions shaf follow: ‘ §
. “ (@) Thdt the name of the applicant will be femoved from the priority list ang
he/she will be debarred for theee years from being considesed fog Lanhnde ;
: without any funiher telerence to the teacher )
() That the teacher will be open to disciplinary proceedings as per rules
!

TR e et v L
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g9/ Phone : 571797, $71 798
Fax : 571793

KENDRIYA VIDYALAYA SANGATHAN

Aflg wrufssy Regional Office
mAtR arfane®  Maligaon Chariali (N2
TaEEl : 781 012 Guwahati : 781 012

& e

Raiw
Dated 4 .4 ,2001

-

This office has received the follawing
complaint/papers against the concerned employees of

Kendriya Vidyalaya, Chebua regarding indiscipline
caused by them,

With a view to finding the facts in-to the
matter Shri G.S.C. Bose babu, Principal Kendriya
Vidyalaya, Narangi is here by detailed to conduct the
preliminary enquiry in thls case and submit deteilsd
report along with supporting evidenckes within 15 days,

To,

Shri G.£.C. Bose Babu, [ ¢t Lo
Principal, ( D, K. SAINT )
Kendriya Vidyalays, ASSISTANT COMMISSIONER

Narengi .

V///QGby to t-
\ The Principai Kendriys Vidyslays, Chabus

for information and necessary action,

c Z/g,%
}¥;¢ﬂ§nn«nrAn
cdnfﬁmwzvqmnqqﬁL
tendriyr  yalaya AFS Chabwe-
Rye fom 1§ Dist. Dibrugast
ABSAM-786109
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Shri Putul Shetia o fpplicantd
e ‘;;t R M i
tion of India & drs.. Respondent

an behalf of the

applicant against the written state-

o

by the Raspondants No. £y

at ;"‘} 'ﬁ‘n M
1. That all avermenis and suhmissions made if

writbken shtatemenis {herainatiar rafervred to

appiicant ang sxoepd

e HAMES

w
pa
i
”
i
=TJ
%
-
-
o
oy
»

T L

specifically admittes harsin  and  whad

£,

whiat s

appears from ihe records of The DE5€.

\
s That the applicant denies the core tress  of
the statements  made 10 paragraph 1 af the counter and

reaffirms the stabtements

.,
rajterates

Application. Thae

raph 1

el
kS

1

transfer order dated s . 2l 1w outb ard oalh & mataftic=

Conto. . .00

F>UATAJ Lu+1A

impsnned



5

s

order and at fthe

] g “ - g : -
Fuol, Bimoby Trained Sraduads Teacher  {(Matbhems {

T.6.TMathst, The applicant
had heer bransferred on the basis of an enauiry repord

gsubmitied by the Enguiry DfFficer who was  appointesd by

sondent Moo 3 to enguive into the alleged acts of

misoonduct conmitéeg by the applicant. The saild  enguiry

was  ordered on the basis of the oomplain mades by the

raapondant Mo. 5. Ourdously snowugh, the saild enguiry

pepord has not besn brought on record by the applicants,

The respondent Mo.d vide lebtbter No PFAEVOHB/DO0G1I-02/747

dated 18.4.2001 informed the respondent No.o 3 about the

alleged acks of misconduct by the applicant mh@?@hy the
applicant has besn stated to hawve threatansd the razpon-
dent Mo. B oinside the schoel campus. Ths respondent Mo.Z
mhil&‘ forwarding the complain of the vospondent  MNo. D

atatad that nodt a sing incident threating the Ssocurity

af  mhaftt member was ever heard and that the wmembsre  of
tha statf co-a2uxist peacefully  ab  EV O Ohabua. £y
$7 . TLA000 0 both  the applicant ang the respondent No. 3
mazm been  stabed to have made complains  acousing each

ohher, T4 mas also besn shated by reaspondent Mo, 4 in

fis letber datasd 18,4201 thai o
Teft  the Station withowus prior  information mnepleching

“

Ris duty of evaluation and preparation of Annual Resull

af the  aftoresaid latser dated

1840001 is armsxsd hnerawsith ang marked  as

AnnEKure

Cortd. . a0l

Potad  Cledia



TR ... .

That as has besn stated in paragraphs 4 of

the ocountey on raceiot of complain from respondent Mo, 5
aft 1Y.5.2001 the applicant was served with  Memorandum
VELEGT asking for bhis explanation  for his

the raespondent Moo 4. In reosict

the applicant submitbed his sxplanation  on

wihtich has nob been takasn ioto consideration by
tha puiry officer while subaitting his report as  has
pofarte

besan sbtatsed in the prao weding, in spite of  such  over

whe lming svidense about the conduct of fthe appliczant  on

the ih o odlaw not wundersits

ol oas o what ur%vailmﬂupnn

tha afficer  bo submit an adverse  repord o about the
conduct of the applicant on 17,.5.2001,. The only  infar—

he drawn in bthe facts amgd oirocumsianc

3]
-y
P
i
i
el
=4
"
3]
o
H
fris

of the oase is that fthe respondant Mo, 9 has pravailles

upon the  enouiry officer fo submit an  adverse  report

agdainst  bhe  gpplicant lgnoring the testimony af the
raspondent Mo. 4 oand also upon the respondent Moo & to
post him at Rendriyva Vidvalays, Borghor inspite of he

rom duby feom D4.3020010 without  oblaining

.,
L
i
et
-
—d
i
o
.J H
341
e
]
o
~h

&y prioy paraission o leave his headoguarisr ow without
any bkingd of Isave being sancbionsd as has been idtimat-
ad by the respondent Moo 4 to respondent Mo.d vide

Ut PR | 2oy g gt o
WAIO dateod W40 20050.

Tether Mo, FRE/PNEARVGOHE/ Z00T

A copy of  the aforesaid latter datad

A . v e TN
14,0000 is annexed heredto as Annexure-IX.

e oo oo ¢ e
Contd. . pd

Putud Clhadin



4 That the applicant denies the covrrsctness  of

the stabtemesnt made in paragraph 3 of the sounter  amed

rRlverates  and  reaffirms ali thn avarmanis made in

H1]

< 3 [y

parvageaph 4 {iii) of the Original dpplication. it

in
T
]

ol

——

wd
2

pears  from  the averments made in pardgraph 5  of

counter that the respondents ars approbating and  re

%
o
~3
3
i3
i

s
0
o
3
i
1.
-4
L
o
e
i1
4:

bating a%t the same time. On the @ay  thal
fhe applicant bad been  Sransferrsd on bthe basis of the
SAHALYY report submithed by the Enguiry Officer who  was
appointed $o engquire into the alleged misconduct commib-

ted by the spplicant #anainst the respondent Moe3, while

on the obther hand they say that the grtery of the appli-

oy

=~k

cant into roosm No. 3 oo Lhe  examination centee o6

17 the alleged altercation betwesn the

applicant  and the respondent No. S had originated has

e e

gt o nexus with fthe present cass. and that the appili-

cant  was nob given any auty related to examination in
dee

eom Mo, oo PELECRO0T,. T is  orvstal olsar  from

Mamorandim ., PEFMNEEVOEM /20002001 /818 chatad

v e s - . ooy vr B Fe - -
19.3,2001 that the appiicant  had 2nteresd room No. 30 as

religver  on 17.3.020010  and it ism the respondesnt MNo. 5

sy had shouted at the applicant ang asked him 4o

e

8
0
ot

AT LIS 8s and

aut of examination hall in presente of the

L

P A T R )
thss inmulted him. The respondent No.o S has also  used

Ty sk b R 4 ey g
unpariiamentary languags  against the applicant and has

Abdedid o him back in the verandah,

Dontd. . .ol

Pudud Clatin
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L8

A copy  of the aforssaid Memorandum dated

J— AN . Y
A8 g gLre g,

L2
e
-t
3
-3
in
o
-
i
53]

P I ;o P
Fede il is annewec

S That the applicant denies the corresctnes

f)
W
»

the statement made in parage aph B of the oounter  and

reiterates and reatfirm all the averments mads in fPara
Alviy of fhe application. In this connsction the appili-

- b o S oy o e o wor o an f - vy do ¢ g v e oo v - o - o RS 5 -
cany  wegs Yo state that b {s guits appavent  that  the

transfar  order of the applicant is punitive in naturs.

inkerest would be merved to  transfer tha apolicant

the false and  frivolous

From BV Chabua  on She
comg@laiot lodoed by the respondent No. 5. 06 the ehher
farad 14 would have a detrimentsl  effect on the aoral
at  the aoplicant who is a singars  and  havgd  sorking
tgacher, the respondsnt no. 5 on the aother hargd has besn
a3 premiuvsm as because he has been transferred from K

Chabua %o BV Borjhar even thowgh he has oot aftended

from 24.%.20010 as 1t i apparent from Snnexure IX

iz bhis rejoinder. It is surprisi ing to why no

ary action has beesn initiated against fthat BResspondent

duy

Mo, &5 even thowuoh he had - abstained from  dudy  since
b "

e 1% ds therefore olesar that the respondent No.

E o haw pone out of his ey o grant andus privilege bo
the respondent Mo, 3 which is detrismental to the inter-
gl of the applicant withouwt any rabtional  basis  or

intelligible Jdifferentia. Thersefors from the facts  and

Bt v e ZH -

Pucte Clodin



circumstances  of  the case it can saftely be inferred
that considerations other &han Just and  bomafide had
prevailed upan  the  Respondent Mo, % in issuing the
impugned  order of transfer andy as such, the same is

malafida in nature and ig therefore liable tn  be mat

aside and guashed.

£ That the applicant denies the correciness  of

ot

he statements made in para 9 of the countsr and reitep-

ates and reatfirm all ths avarments made in para  2{yiil

av  the application. A3 has bsen explained above  the

impugned  order of transfer is malafide in natures  and
therefore the action of the respondent MNo. 3 can not  be
aliowed +to be justified by invoking clause I of  the

Fa That the applicant denies the corractress of

the statement made in para 10 of the counter and taifare

ates and reaffirm all averments made in para 4 {(viiix of

applization o It is not enderstood why no dimoiplin-

-t
¥
5

ary action  nas been initiated against  the respondent

Mo.3  who  as per his  own admizsion of  the . ANEBWE P R
nas unauthorisely absented himself from tdeeliy

.
BIrHIE 2 D B in zpite of the olear anc unegsivonal

I

f&ﬁﬁ?ﬂ of  fthe respondent MNo. 4 that the 1ife of the
respordsnt Mo.3 has been never wnder threads at  Chabuas
from any guarfer.it is vet another instances of  the
mataficde intend he spandent Noo I in issulng the

impugned order of transfer.

H

thunuwf“

-
ES
,s

?wi-vj Clado



& . That the apolicant denies fthe correctness of

the statement made in para i1 of the counter and  reif-

grates and reaffirm all Avearmants made in para 4(ix) of

st

s

the application. In this monnection the applicant 1 BE

)

FD mbtates  that after Deing merved with a oopy of the
transfer  order dated SOBLR00T o 24U, D001 b had
appiied  for  lsave. O sUCit he was not  awarse of the

Rl

igving order dabacd 27802001 which had  bean

G’v
.o
i
Fout

8ile

::'..J o

i

recaived by him by Epead Post on 1.7

« M5 oEmeh the

e gen ey s

relisving order dated 27.8.0001 wasn not within

e knowledoe of the applicant while filing this apmpli-

cation on P8, 2005

. That the applicant deries th carractness of

:

MEnts made in parapraphs LI, 14, andg

M’-
-
o
0
H
Dl
jE
&
Y !-'

it 5 and reaffirms  all  the

rah

b
0
Y]

appiication and

17
i

g "

avarsents  made in paragraphs 3, &, 7 and B of the

application.

1, That undar the farts ardd circumstances statad

above it is respecbtully submitted that it is guita

.4.

apparant  from  what has besr staterd in the preaceding

i im

paragraphs that the fransfer order dated

et oand out g malaftide order and as been By the
Respondent  No. 3 o saryed the interest of the Respon-

gent Moo 3 om0 sz to Qﬁtnﬁﬁmﬁ gucusEe in order bt transge

fer him from KV Chabua tn KV Porjhar which iz vefinitely

Dot apd-

PU&\J Claka



wlosew bo his native State of BEinar as well as 4o

mate the false and unsubstantiated ajliegation levellad

3 s v i "..:
By him oagainst the appiticant inspite of clear and ower

Twihelming  gooumentary evidencse to the oonirary .. S

) Wb

o~

f
BT
'

is HonTble Tribunal may plaase to set aside and Cjri A

the dimpugned order of transfer dated 20/8/2001,



!

ANy

#la

I,

iy e

mabterial

s Busahia

™1
i1

ot
bt

VERIFILATION

Eheri Putul Thetia Son of

aggevd about 57

of paragraphs

facta.

fi

At §28s67-ﬂﬁﬂ2w

WERATE, U

hee at WV Chabua do hsreby

%
ks

e bo personal knowlsdoe and Shat 1oam nok

i

oy e g g oy '
x,a.’..x;‘.:tg"i‘x?u‘)n‘({:lgr’-,.“




Fo-

B Lt R

b TN a—

N L

aned e

oy, Fn - O /2000 E (Bant~T 10 db. 147 FO0T on

el yas

(PO

fhiem £

£ e heas

maivart §

g Bri P.lhetias !
undarsionaed

PRy foe Ly JF PP T ™,
knows the facts, B

ard
and im.dm Jusnliimae,
listern.

rodoin

I»

o

‘;‘J‘

il

E
i

:arUfTLL.(ar,ﬁ
ahati 13,

Forwarding hereeith appiication in

rom Srd P, B4

he Tollowing remarks for WA
a vy antion.
That 8ri Singh  ioined this Vidvalawa

from K.V, Mokamaghat vide

" [ L S A

ot 1732000 *ﬂe

tetters  of complain

from Bri P,

Pumiuted

e ol e deay PO
" iegcher?

da

ouh the alleged miscondust.

The statement that Sri Bingh becams

shated in para 4 ) is nnd a

b 3 e -
tdisturb

the peace of

the

{}'
G
b
T
a3

tartie e

gosured him to look

mpiain

Bt Simah was

{n three oooasions Sei Bingh was given

of iy oavail.

parson bub

agppiication  i.r.9.5r01 Poid.5

hoth

o Peimeid

kind informs-

35

lottor

TEL R I K

undersigned

4 35
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o
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par-

o T Jﬁams &

fime



teft the station without priore

information neglecting nis duty of evaluation and prana-

rabtion of Annsal resuld

has 3]

did not get any lsave

sama 15 being oM LA

wweniance o the

ted

as a olass fteacher causing a lob

Vidyalaya managemsnt. He ewvan

sarcbinned befors  leaving. Th
&

G oyom vigle ledter Mol FF/APNS/

HAVOHR/ 20012002 dbd. 9.4.2001 by regd post. The lstters

related to E.L. and station leaving paramission  atbached

with the famp1a1ﬂ are nod subnitisd o ome,

{5 Mambers of stafq

station fthe 1ife of Sri

i
3
}
4
=
P
=
33
BY
]
@
~h
i
ot
P
a
=3
o
o
g
i

Simoinsaours as stated by

fim i3 not a fack., Most of the staff members are @BE Ay

threateing  the

Ay outside Adr Force Damp. and not oa Fingle incident

of staff member is over hoard.

L R N 2 . . !.. p—_— L e -r 7 ] W ST [ 1o I : . e 1. s s de on am aed
The shtabtement &F 1 Ot BN IS T 5 | Sy Bingh owas Shrsatnse

by twn people of dire CONSROUSNCRS WA Aaver brought to

the notice of fthe wundar

1 tn o you for ywour

Thahking wou

Enclras above

Sir on. wour  visit o to

]

.
S s S o VU — (-
sioned. This seems $to be a fabhri

v atbtention of higher authori-

o

e Midyalava 31

<

Lb HVEGGL the dndersioned apprised vou of the incident 5
atso all the papers related to the dncident was  submit-

kind  informafion  and necessary

Yosrs faxtﬁft?ly-
{ S.RLVOHOPDARYPRINDIPAL

ﬁeﬂdriya Wi ﬁ«aiavagﬁ(h Lhaaua
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nnt walh besn reos

AMMEARE -~ 1%
FRE/PNS/AEVD/ B001 0210 T4 200

T
Thae ﬂﬁ%if'an% Lommissionsr,
endriva Vidvalaya manuafndn“

i
Regional Oftjzm

) 3 i”uz ghati - 12
Sabrs Unauthorised absance of Sri PR, Sipgh TET(POMY.

It dwm for vour kind information that Sri P.M.
Jiﬁnt. TGETIPOM! of this Vidyvalaya has not bsen  reporg-
i .tm duty sinoe EQnE.ﬁqgl without getting  any  priae
permission o leave %ha HoOL oor sanction of any king  of
leave. He baing the class feachar and anly TEY(POMY  in
the  Vidyslaya the Management faced a iot of inconven-

“

ignce In preparicog the Annual resuld.
ri Sinoh joinsd thi%‘f’??%{dsa o PEL3 02001

o Eransfer from R;V“Mﬂkamaghat“ The undersioned ig

unabls o contact him officially as his ssrvice book has

_"UEPE”WuﬁdPﬂf i khis office,

This is Tor wour necessary action please.

: Thanking you sir,

Yours faithfually,

?

N 3 e ke g
Digt. Dibrugarh,Ossam
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Foi, Bingh

¢ is heraby informesd that the

-

B

undersigned  has  received a written coeplain from  Bei
.

Putul Thetila BUPW allaging.

to . That on  entering  room No. 3 Bhe reliver  on

Sri Bingh shouted at him asting him 4o

of  the  exam ball in Sthe presence of graminess Thus

hall

e That Sri Singh Bri Chetia out

BEt

TRUTTS OHALLG, LDE HAOMAN SE ATTA Halo

He also blowsd him at tha back in the wveranda.

"
it 3

the allegation.

trgrefors regueshed to puplain  the

raasons for his allsged misconduct in writing 3 days
.

froam . the dats of

of this letter for  further

T, ' ' (B.K. CHOPDAR:

SGhri PO Bingh TET (Maths) : FRINSIPAL

Randriyva Vidyvalaya OFB,Chabua.

o



